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For the applicant : 

For the respondents 

8IILEN0U DM5 

Vs 

A.P.KJRUGESANP CENERAL PNAGER, 
EASTERN RAILWAY & ORS. 

It.B. Kjk herj set counsel. 

Nr.P.K.Arora,  counsel. 

0RDE.R 

0.Pu rkyas that .J. M. 

Heard ld.counsel for both the parties on this contenpt 

petition. 

The alleged con temnors have filed a reply in this case, 

where they have stated that the directions of this Tribunal 

passed in the Q• A. has baen .cotTplied with and nothing is pending 

from the side of the respondents. 

Ld.,counsel for the applicant, IT.B. ('Ukherjeet has  drawn 

our attention to the order dated 2.1.1997 passed in £1.A.1184 of 

19969 where it has b ean ordered that within a period of 4 months 

from the date of communication.of the order, the respondent-

railway shall f.inalise the matter regarding alleged discrepancy 

in the stock verification for the years concerned, as mentioned 

in annexures '0' and ' I' to the application and thereafter they 

shall diurse the retirement benefits to the applicants as per 

rules. 

In view of the available circumstances, we feel it would be 

appropriate to give liberty to the applicant to approach this 

Tribunal afresh by filing an original applicationt if any grievance 



2:- 

still remains arter compliance of the order' as stated by the 

alleged cc'i temors. It is ordered accordingly. 

5. 	This contenpt petition is di 5posed of with the above 

observation. NO order is made as to cOsts. 	- 

(G.S. iaingi) 	 (O.purkayastha) 
Administrative Fleirber 	 Judicial tn'ber 


